| TEM NO. 39 COURT NO. 4 SECTI ON | |
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).3595/2008

(From the judgenent and order dated 11/02/2008 in CRLMC No. 3267/2004 of the H GH COURT OF
KERALA AT ERNAKULAM

PREMKUMAR & ORS. Petitioner(s)
VERSUS
STATE OF KERALA Respondent ( s)

(Wth appln(s) for stay and permission to file additional
docunents and office report)

Date: 17/10/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE S.B. SI NHA
HON BLE MR JUSTI CE CYRI AC JOSEPH

For Petitioner(s) M. K V. Vishwanat han, Adv.
M. M Greesh Kumar, Adv.
M. Avijeet K. Lala, Adv
M. Vijay Kumar, Adv.

For Respondent (s) M. P.V. Dinesh, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Put up after two weeks.

It is stated by M. Vishwanat han, | earned counsel counsel appearing on
behal f of the petitioners that all the additional docunents shall be filed in the
meant i me.

(A S. BISHT) (V1 JAY DHAWAN)
COURT MASTER COURT MASTER



